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THE MINES AND MINERALS (REGULATION AND
EVELOPMENT) AMENDMENT ACT 1972

No qo OF 1972

[12th Septembe'r 1972]

An Act further to amend the Mines and Mmerals (Regulation and
Development) Act, 1957.

BE it enacted by Parliament in the Twenty-third Year of the Republic
of India as follows:—

1. This Act may be called the Mines\ and Minerals (Regulation and Short
Development) Amendment Act, :__19;72.

title
670f1057. 2 In the Mines and Minerals (Regula'tixn and Development) Act, 1957 Jnsertion
(henein‘after referred to as the principal ﬁct), after section 4, the fol- _ .
lowing section shall be inserted;, namely: : 4A,

“4A. (1) Where the Central Gover&t\n\ent after consultatlon Wlth Termina-
the State Government, is of opinion that it is expedient in the in- mgm?
terest of regulation of mines and mingral development so to do, it. leases.
may request the State Government to make a premature termination
of a mining lease in respect of any mineral, other than a minor
mineral, and, on receipt of such request| the State Government shall
‘make an order making a premature termination of such mining lease
and: granting a fresh mining lease in favour of such Gevernment com-

‘pany or corporatlon owned or controlled by Government as it may
think fit. . C

(2) Where the State Government, affer consultation with the
Central Government is of opinion that itlis expedient in the interest
of regulatlon of mines and mineral devel pment so to do, it may, by
an order, make premature termination of a mining lease in respect
of any minor mineral and grant a fres lease in respect of such
mineral in favour of. such Governme t company or corporation
owned or controlled by G_overnment as 1tI may thlnk fit.”.

3. In section 6 of the principal Act— o . Iﬁénl%ngf-
(4) for. sub-sect1on o, the followmg sub- sect1on shall be suks- section

tituted, namely: — 6.

“(1) No person shall acquire in any one .State i respect of
any mineral or prescribed group of ‘asgociated minérals—

(a) one or more prospecting|.licences covering a total
- area of more than twenty-five square kilometres; or
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(b) one or Wmore mining leases covering a total area of
more than ten square kilometres:

Provided that iff the Central Government is of opinion that
in the interests of thie development of any mineral, it is necessary
so to.do, it may, for reasons to be recorded by it in writing;
permit any person t¢ acquire one or more prospecting licenees or
mining leases covering an area in excess of the aforesaid totfal
area; !

(¢) any mm{mg lease or prospecting licence in respect
of an area whlc}} is not compact or contiguous:

Provided th t if the Central Government is of op1n1on
that in the interests of the development of any mineral, it is
necessary so, to {do, it may, for reasons to be recorded in

~ writing, permit any person to acquire a prospecting licence
or mining lease in relation to any area which is not compact
or contiguous.”; !

(i) after sub-section (2), the following sub-section shall be
inserted, namely:—

“(3) For the punposes of determining the total area referred
- to in sub-section. (1), the area held under a prospecting licence
or mining lease by [a person as a member of a co-operative
society, company or| other corporation, or a Hindu undivided
family or a partner [of a firm, shall be deducted from the area
-referred to in sub-sdetion (1) so that the Sum total of the area
held by such person,junder a prospecting licence or mining lease,
whether as such merpber or partner, or individually, may not, in
any case, exceed thel total area specified in sub-section (1).”.

Amend- 4. In section 9 of the principal Act,—

ment SE e : .

of sec~ . - (1) in sub-sections (1) and (2), for the words “mineral removed
tion 9. . by him”, wherever they loccur, the words “mineral.removed or con-

sumed by him or by his agenf, manager, employee, contractor or
sub-lessee” shall be substituted;

' (it) after sub-sectlon (2), the following sub-section 'shall be
_mserted namely:— :

“(24) The holder\ of a mining lease, whether granted before
or after the commencement of the Mines and Minerals (Regula-
tion and Development) Amendment Act, 1972, shall not be liable
to pay any royalty in respect of any coal consumed by a workman
engaged in a collier provided that such consumption by the
‘workman does not exiceed one-third of a tonne per month ”s

(ii1) in sub-section (3), for- the proviso, the following proviso
shall be substituted, namegly:—

“pProvided that the| Central Government shall not enhance the
rate of royalty in resppct of any mineral more than once during
"any period of four yegrs.”. :

e L U S
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i 5. After section 9 of the princibal Act, the followmg section shall be Igsigvl!
! inserted, namely:— _ soction 9A. .

“9A. (1) The holder of g mining lease, whether granted before Deatd )
or after the commencement ¢f the Mines and Minerals (Regulation ;Zn paicé
and Development) Amendment Act, 1972, shall, notwithstanding any- by the

- thing contained in the instryment of lease or in any other law for lessee.
the time being in force, pay to the State Government, every year,
dead rent at such rate as rpay be specified, for the time being, in

. the Third Schedule, for all fthe areas included in the instrument of
lease: '

Provided that where the holder of such mining lease becomes
liable, under section 9, to {pay royalty for any mineral removed or

© -consumed by him or by h1§ agent, manager, employee, contractor or
" sub-lessee from the leased érea he shall be liable to pay either such

royalty or the dead rént in respect of that area, whichever is
greater,

(2) The Central Gvoveﬂnment may, by notification in the Official
Gazette, amend the Third Schedule so as to ‘enhance or reduce the
rate at which the dead re!t shall be payable in respect of any area
.covered by a mining leasel and such enhancement or reduction shall

" take effect from such date| as may be specified in the notification: -
. i :

Provided that the Cenj:al Government shall not enhance the rate

~ of the dead rent in respect of any such area more than once during

any period of four years. ‘ ’

-

6. After section 13 of the ph*mmpal Act, the followmg sectlon shall be Insertion
mserted namely — | : » of new
l , . o . section
1 B _ 13A.
“13A. (1) The Central] Government may, by notification in- the FPower of

Official Gazette, make rulgs for the grant of prospectlng licences or 8%33?}_

mining leases in respect of|any minerals underlying the ocean Wlthm ment to

the ‘territorial waters or t\?e continental shelf of India. _ ;r:,alléf for

the grant
)] Wlthout prejudice {to the generahty of the foregomg power, g’;fégsé
"~ such rules may provide fclr all or any of the following matters, licences

. or minin

namely _ ‘ : = leases &
. \ . . _ in res-

(a) the conditions,‘\ limitations and restrictions subject to Ppectof

. . . .. : territorial
which such prospectingilicences or mining leases may be granted; waters
or conti-

b) regu].atibn of exploration and exploitation of minerals nental -
within the territorial waters or the continental shelf of India; SI}r’fd]lfaOf

(¢) ensuring that jsuch exploration or exploitatioh does not
interfere with navigatipn; and

(d) any other matter which is required to be, or may be,
prescribed.”.

7. In section 14 of the principal Act, for the words “prospecting gfélr?tngf-
licences and mining leases”, the words “quarry leases, mining leases or section
other mineral peneessions” _sh 11 be substituted. ~ 14.




/Z{Peau"k

446, Mines and, Minerals. (Regulation and Developmient) [acT ¢
i ) _ AmendmenL .

| ,ﬁ‘,g;%‘g%- 8. In section 15 of the principal Act,—

(1) in sub-sections (1) and (2), for the words “prospe'c:ting licence
' and mining leases”, wherever they occur, the words “quarry lease
mining leases or other mineral concessions” shall be substituted;

(i1) after sub-section (2)} the following sub-section shall be inser:
ed and shall be deemed alwjays to have been inserted, namely:—-

“(3) The holder of p mining lease or any other mineral con
cession granted under any rule made under sub-section (I) shal
pay royalty in respect jof minor minerals removed or consum
-ed by him or by his agent, manager, employee, contractor o
sub-lessee at the rate prescribed for the time being in the rule
framed by the State Government in respect of minor minerals:

| \ A Provided that the $tate Government shall not enhance thi
f, _  rate of royalty in respect of any minor mineral for more thar
!I . .once during any period;of four years.”.
j
!
t

A o .
m’é‘ﬁt" gf 9. In sect1on 16 of the pr1nc1pa1 Act, for sub-section (1), the following

ls;ction Qub—aectmn 'shall be substltutedi namely:—
§

“(1) (a) -All mining léases granted before the commencement
of the Mines and Mineral (Regulation and Development) Amend
ment Act, 1972, if in forcej at such commencement, shall be brought
into’ conformity with the grovisions of this: Act, and the rules made
thereunder, within six months from such commencement, or such
further time as tbe Centrél Government may, by general or special
order, spec1fy in tnis. beh$lf :

(b) Where the rlghtsfunder any m1n1ng lease, granted by the
proprietor of an estate or] tenure before the commencement of the
Mines and Minerals (Regulation and Development) Amendment Act,
1972, have vested, on or after the 25th day of October, 1949, in the
State Government in purstiance of the provisions of any Act of any
Provincial or State Iegislature which provides for the acquisition
of estates or tenures or ptovides for agrarian reform, such mining
lease shall be brought int conformity with the provisions of this
Act and the rules made thereunder within six months from the
commencement of the Mings and Minerals (Regulation and Develop-

- ment) Amendment Act, 1972, or within such further time as the
Central Government may,i by general or specml order, specify in
this behalf.”. l

ipal Act, in sub-section (1),—

Amend- 10. In section 17 of the prin
ment of : .
section
17; N

(i) the word “only” sh 11 be omitted'

(i1) after the words “Government of a State”, the words “or any
other person” shall be inserted.- :
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1T. After section 18 of the principal Act, the following section shall Inser-

inserted, namely:— tion of
’ ame y. new sec-

) tion 18A.
“184. (1) Where the Central Governiment is of opinion that for Power tb
the conservation and development bf niingrals in India; it is neces- Zigiggls_e
sary to eolleet as precise mferrnatlon as possible with regard to any cal Sui-
_mineral available in or Wnder any land in rélation to which = any véy of
prospecting ligence or mining lease has been granted Whether by India,

the State Gevernment or [by any other person, the. Central Govern- ett., to

~ ident may. authorise the beologlcal Survey of India, or such other m?,esﬂgé_

authority or agency as 1t[ may specify in this behalf to carry out tion.
guch detailed 1nvest1gat10ris for the purpose of obtalnmg such infor-
mation as may be necessary:

Provided that in the cases of prospecting licences or mining
Jeases granted by a StateﬁGovernment no such authorisation  shall
be made except after consultation with the State Government.

(2) On the issue of any authorisation under sub-section (1), it
shall be lawful for the Géological Survey of India or the specified
authorltv or agency, and its servants and workmen—

(a) to enter upon $uch land,

(b) to dig or bore|into the sub-soil,

(¢) to do all other acts necessary to determirie the extent
of any mineral available in or. undeir such land,

“(d) ‘to set out boundaries of the land in which any mineral

i s expected to be found, B :

’ (e) to mark such jboundaries and line placing marks,

(f) where otherwise the survey -cannot be- completed on the
boundaries and line marked;: to cut down andc¢lear -away any
part of any standing crop, fence or jungle:

* Provided that no such authority or agency shall enter into any
“ibuilding: or upon any enclésed eourt or garden ‘attached to a dwel-

-+ ling: house (except with the consent of the" occupier- théreof) with-
7 out previously - giving such occupier -at .least seven days notice in

writing: of its-intention to <%{o so.

(3): Whenever any suc}‘; action of the nature specified in sub-
sectlon (2) is to be taken, ’che Central Government shall, before or
at the time when such actlén is taken, pay or tender payment for

- ‘all necessary damage which| is likely to be caused, and in case of

- as-1o the person to whom it

‘ditpute-as to the sufficiency ‘of the - ‘amount so paid or tendered or
should be paid or tendered; the Central
Government shall refer: the |dispute to the ‘principal civil court of

. original ]urxsdlctlon having iunsdmhon over the land in,; question.

v investigationi was ‘made shall: submit' to the ‘Central Governmient a

«‘mirieral ‘which- lies: deposite

{4) The fact that there éxists any such dlspute as is; referred 1o
in sub-section (3) shall not k?e a bar to the taking of any action un-
der sub-section (2). :

- (5) After -the conipletion of the investigation, the Geological
Survey of India or the speeifled authority or agency: by - which the

detailed. report indicating thierein the = extent'and nature: of any
in or under the land 2

95 Law—58 : T
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(6) The costs of the investigation made under this sectionshall
be borne by the Central Government: .

~ Provided that where the State Government or other person in
whom the minerals arg vested or the holder of any prospecting
{icerice or mining lease| applies to the Central Government to furnish
'to it or him d copy the report submitted under sub- sectlon (5),
that State Government or other person or the holder of a prospectlng
licence or mining leasd; as the case may be, shall bear such réasonable _
part of the costs of nvestlgatlon as the Central Government may
"Bpec1fy in’this behalf nd shall, on’payment of such part of the costs

of investigation, be’ entitled to receive ‘from the Céntral  Govern-

"meént a true copy offthe report subm1tted to 1t under subfsectlon

: (5) n |
12. In section 21 of the principal Act,—

(1) for sub- sectlon (1) the following sub-sectlon shall be sub-
tituted namely-—-— f" ‘ _ _
' “(1) Whgever contravenes the prov1S1ons of sub sect1on 1)
of section 4 shallibe pumshed w1th 1mpr150nment for a term which

may extend to dne year, or with fine Wthh may extend to five
thousand rupees] or with both.”;

(u) after sub-sectlon (2), the followmg sub-sectlons shall be

, mserted namely:—

be 1nserted namely —_

“(3). Where jany person trespasses 1nto any land in contra-
~vention of the, provisions. of sub-section (I)--of -section 4, such
trespasser may be served with an order of eviction by the State

. Government or any authority. authorised. in this behalf by that
Government:. anda}he State Government or such authorised autho-

. rity may,. if necessary, obtain the help of. the pollce to evict the
trespasser irom. tt}e land.. .

-.(4) Whenever| any person raises, w1thout any. lawful autho-
.rity,. any mlneral\from any: land, and, for. that. purpese, brings
on the land.any . tool equipment,. vehlcle or.any: other thing, such
mmeral .4ool, equlpment vehicle.or other thing.shall be . liable
to be seized by a r?'xaglstrate spec1a11y empowered.in thig behalf.

» -(5). Whenever. )any person raises, without any. lawful autho-
5 r1ty, any mineral:ifrom.any. land, the State  Government. may
.. recover from suchiperson the mineral so raised, or, where such

- mineral has already been disposed of, the price. thereof, and may
. also. recover from.guch person, rent, royalty or tax,.as. the case
may, be, for the period 'during which the land was- occup;ted by
_such person without. any lawful authority.”. e '

‘13 After sectlon 23 of the prin01pa1 Act the following sectlon shall

“23A., (I). Any offence punishable under. th1s Act or’ any rule made

: ,-gthereunder may, either before or after the institution of the . prosecu-
*..tion, be eompounded :py: the person.:authorised under. section:22 to

“make 'a complaint to the court with respectitc that offence;:en pay-
ment to that person, for credit .to: the. Government; of such:sum as
that person may specify:
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Provided that in the case]of an offence punishable with fine only,

no such sum shall exceed the maximum amount of fine which may
be imposed for that offence.

2) Where an offence is compounded under sub- section (1), no
proceedmé o furthér prdceeding, as the 'cdse may be, shall be’taken
against the offender in respedt of .the offénéd so compounded, and the
offender, if in custody, shall|be released forthwith.”.

14. Section 25 of the principal| Aet shall be fe-riimbered as sub-section
(1) thereof, and after sub- sectioh (1) as so re-numbered, the following
sub-section shall be inserted, namely:— ..,

“(2) Any rent, royalty, tfax fee or other sum due to the Govern-
ment either under this Actlor any rule made thereunder or under
the terms and conditions of, any prespecting licence or mining lease

Government in this behalf by general or special order, "be' recovered
in the same manner* HiE it %ere ‘an-afrear of land revenue'dnd every
such sum which becomes aue to the Government iafter:the com-
mencement of the Mines an, Mmerals (Regulation and Development)

betafirst' charge on -the -assels: of the: hplder of -the prospecting licence
or mining lease, as.the case ;may be.”,

|
|
|

sub- sectlon shall be substltuted; namely —_

w5 (1) Every rule and, ev ry notlﬁcatlon made by the Central Gov-
ernment under this Act »sh{all be laid, as sooh ‘a8 may be after it is
made, before ‘gddh House'df Parliament while it is in session for a
total period of thirty days évhlch may, be comprised in one session or
in two or more successive jsessions, and if, before the expiry of the
session immediately following ‘the *
aforesaid;;beth, Houses agrie in.making any.. modlﬁcatlon in the rule
$11,OT, notlﬁcahon or. both Hous agree that the rule or notification should
not be made, the rule or notification §hall thereafter have effect only
in such modified form or jbe of no effect, as the case may be; so,
however, that. any such modlﬁcatlon ‘or annulment shall be without
pre]udlce to the vahdlty of* anvthlng prev1ous1y done under that rule
"Uor notifieation®. o } . ST . ‘ .
16. After the Second. Sched‘ le to the prmr'lpal Act “{he following

Schedule shall be 1n<;erted namely: —
“THE TiﬂRD SCHEDULE
e e (Seb section 9A) - o
LT ' EAD RENT B
Period of the mining lease 1» ’ : Rate of dead rent per hectare

1. 1st year U o Nil
2. 2nd year to 5th| year e o Rs. 1250
3. 6th yearto 10tH year ... -~ Rs.2500.

4. 11th year omwards - - © - .- Rs 37507

Amend-
ment
of sec-
tion 25,

may, on a certificate of sucH officer as may be specified by the' State

Amendment Act, 1972, toge her W1th the interest due thereon, shall

Amend-~
ment of
section
28.

séssion -dr .the.-suecessive sessions -
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